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	 Order on s 14.01.99 
ORDER 

Heard id. counsel Ms. Banerj ee on behalf of the 

applicant( respondent in O.A.) over an application filed 

by them for d extension of time for implementation of the 

1 judgment passed on 19.11.97. It is admitted by the applicant 

(respdts. in O,A.) that they did ntfile application before 

the expiry of the period granted by the Tribunal and it has 

been filed after expiry of the period as k granted by the 

Tribunal in the order itself. M 1  Banerjee submits that 

the application has been filed after 10 days  of the expiry 

of the period. Original respondents also applied for condonation 

of delay. 

2. 	We have considered the submissions of the id. counsel 

of both the parties. Mr. IDe appears on behalf of the opposite 
cL 

- 	party. We condoned the delay1  for the iiterest of j  ustice 

contd...2 
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